181 CIA Activities in
Rajasthan
only refer to the Chief Minister’s statement
as it has appeared in the newspaper today
because some one quoted from the news-
paper and said that he has said such and
suth thing. My hon. friend said that the
Chief Minister said something generally
about CIA activities in unjversities, politi-
cal parties and so on. Buton the specific
matter before us, the Chief Minister said—
1 am quoting from today’s Times of India:

*“Referring to charges of anti India
activity against Mr. Richard: N.
Biue, an American, the Chief Minis-
ter smid the research scholar had
not indulged in any activity prejudi.
cial to the interest of the nation
during his stay here since September
last.”

This is the guestion before us and that is
why 1 quoted from the Chief Minister’s
statement as it has appeared in the news-
papers. I do not have the authoritative
version and that is the only reason why [
am quoting from the newspaper.

The other question he asked was. during
the ten months’ duration whers was he
aliowed to go etc. These projects are
carefully scrutinised. Itisnot for us, but
it is for the Bducation Ministry to scrutinise
the projects It is for the educational
experts and for the university to decide
whether the research project is all right.
These agencies ook into this aspect of the
matter sud they satisly themselves.

With regard to the general question he
raised about forsign money, the House has
discussed this matter on various occasions
and expressed concern at the possibility of
foreign money subverting our institutions
and we are all united in our concern for
keeping our institutions immutie from such
damage by amy foreign monsy. On this
question, the Hon. member is aware that
“Governmwat i bringiog fotward a Bifl for
Ahe testtistion: on use of foreign money in
‘ladia, - This kas: been distusted in this
Honve.and the Prime Minister in her reply
bas suld 00 Ho pefarred to some lotter or
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correspondence which the Chief Minister
had not disclosed, according to him. ~1
do not know which letter or cortespondence
he is referring to. We are living in a free
country. Unless there is reason for sus-
picion, one cannot go on chasing private
persons’ correspondence. There must be a
sense of balance in this matter. (Inferrup-
tions) 2

MR. SPEAKER : Shri Amar Natl
Chawla —not here.

12.40 brs,
MOTION FOR ADJOURNMENT

ALLEGED DONATION MADE BY A
CaLcurrA BusiNEss HoUSE TO
THE RULING CONGREss FOR
ELEOTION CoMPAIGN

SHRI P. K. DEO (Kalahandi) : In
connection with this adjournment motion,
we had thought of moving some other
motion.

MR. SPEAKER : 1 recetved notice of
these two adjourniment motions this
mornping. But, beforel saw this motion,
the news already appeared in the papers.
Isaw in the papers thatan adjournment
motion is coming.

SHRI ATAL BIHARI VYAJPAYEE
(Gawalior) : We did not give it.

MR. SP ER : I do nof know
whether 1t is from your sources or their own
sources.

SHRI ATAL BIHAR] VAJPAYEE: It
is their own sources.

MR. SPEBAKER : This matter is being
raised in various forms in this House for
the last two or three days. Today I think
everybody is well prepared. I saw prepara
tion going on both sides, The Speaker is
also very well prepared. The point raised
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[Mr. Speaker]
the other day was that the government was
involved. It was refuted by the Finance
Minister. Today the motion has coms in
a different shape. It talks of a violation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
A mere allegation of violation.

MR. SPEAKER : The other day it was
a pasging reference which was denied by
the Minister. Now the adjournment
motion is about the alleged violation and
the failure of the government to take action
against the alleged violation.

The matter is before me. I have seen
the rules concerning these and also the
preceidents and rulings by my predecessors.
Two things are very necessary for an
adjournment motion. The facts must be
ascertained and established before the
Speaker allows it. ] am not aware of the
facts from the other side. 1 asked the
Secretary to provide me facts. So far he
has no facts available. Before 1 make up
my mind whether to give consent or not, 1
must have the facts. When will the govern-
ment be able to give me facts about the
points tentioned in the adjournment
motion ? Thero are two motions, butl
will take up only one. 1 saw frequent
consultations between you. So, 1 thought
you are preparing for it today. Have you
got the facts or are you going to send them
to me ?

SHRI RAJ BAHADUR : As a matter
of fact, all the facts which we have so far
got are the facts which are known to the
Rouse. Nothing beyond that hag been
given to us, This is for the first time that
this satier has come to our notice, These
are only aliegations aad a reply has already
been given by the Pinance Minister
yestorday.

MR. SPEAKER : What s your posi-
ton ?
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THE MINISTER OF LAW AND
JUSTICE AND PATROLEUM AND
CHEMICALS (SHRI H. R. GOKHALR):
Although it is put in a somewhat different
form, substantially the allegation is the
same that there was a breach of the law. It
is in this form that it has been put.
Whether Rs. 5 lakhs has been paid to the
ruling Congress for the election fund or
not is a matter to be ascertained. These
allegations have been denied already. Such
a payment has been made to the Ruling
Congress has already been denied by the
Finance Minister yesterday in categorical
terms. It is not true. Whatever payment
was to be made by the Congress Party was
made by crossed cheques and this particular
payment has nothing to do wath the pay.
ment to the Congress Party. That fact or
allegation was denied. His allegation of
the violation of the law is dependent on
these facts. Similarly, the leaflet which
was produced, prima facle, on the face of
it, it does not disclose any connection with
the Congress Party. The Congress Party
is not referred to atall. There isa clear
allegation which was made yesterday and
there is a clear denial. The question about
the violation of law will arise only if the
facts are there. The facts are dented. This
is only an allegation. How can there be an
adjournment motion on the basis off an
aliegation only ? /‘

MR, SPEAKER: What to do if the
facts are disputed. (Imterruprions) ‘These
allegations were levelled yesterday and day
before yesterday, He says, even in the
context of this adjournment motion, the
facts do not exist. They are disputed; they
are completely denied. So, uniess the
facts are established, how can I allow any
adjournment motion ?  Where is tho
failure ? The facts are denied.

SHRIS. M. BANERJEE (Kanpur) ¢ 1
sm not talking about the adjowmment
motion as such. That is befoss you. The
whole question is this. The ruling pasty OF
sayone oo thejr hehalf,, the FEinance
Minister, bas denjed §t. Mg, Chavad
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denied it in this House snd Mr. K. R.
QGanesh denied it in the other House.
Whether we agree with It or not is a diffe-
rent matter.

One ;hms is to be investigated by the
Company Aﬁam Department, whether
any person befonging to the Goenka group
or anyone in tho Goenka family has printed
8 lakh posters in three languages. Here 18
the photostat copy. There are three things.
One is the name of the party; the second is
that it is from Saraswaty Press and they
have said that they are doing it and that
the bill will be submitted on completion of
this work. And there is no signature.

The only fact remains to be investigated
is whether this is known to the Company
Affairs Department and, if it is known to
the Company Affairs Department, what
action has been taken. These things were
raised by Shri Shymnandan Mishra yester-
day. Thatis the only relevant thing to be
investigated. Whether they bave denied 1t
or not is a different matter. The question
is whether there is a violation of Company
law by a particular family, the Goenka
family, which is very notorious....(Inter-
ruption) The question is, whether they have
done it or not.

MR. SPEAKER : This is what he is
denying.

SHRI §. M. BANERJEE : Whether it
is forgery or what; whether they have done
it to malign somebody or with other
motive, These things are to be ascertained.

ﬁm&m‘ﬁmﬁﬁ'mﬁ:
agate wff § fe sl ot Ao
& dierc g TR wark AW A 4,
ar wit &, e ag § s et ot
X widy quft & flrg dvee grar a1
Wh-—gr § g e e
ot 0 et §, i o g R
o o et £
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st T agrge : wwd WY S
wet & 7

ot ww g AR ;. gfiaw
et & dreex v wreha oy @
ferg & o 2. (swwww)

fadt seqt A WA BT IS
& frdt wwdfar o ) aer &

€ X AT T gIewT B wear fear
A fem? qeu mwagy e
N DR wrir & a€ § war ag e
§? o ar guwt A A @ ok
B ag aff vy 7 g f5 W
SRR w1dt Jw %) 0 § ¥ o §)
EWFT waaq a3 § fs ag @w §,
FHAL ¥ NIRRT gy AY ag wg gl
& o oy g i FTr wgAr § s W
AT VIR T gEA & 9O O oW
¥ e fraia & a1

SHRI P, K, DEO (Kalahandi): I
would like to submit this, Here is a
document, a photostat copy, which has
been authenticated to be a true copy and
placed on the Table of the Howse. The
Housc has taken full cognizance of it.
Even though it may be denied by the
Government, I can cite several instances
in the past. On lst February 1958 late
Feroze Gandhi referred to certain
confidential documents, the House took
coghizance of it and there was a full
debate. On 3rd April 1963, Mr. Homi
Daji quoted certain documents from the
Auditor-General’s reporton the working
of two insurance companies—the New
Asiatic Insurance Company aud the
Ruby General insurance Company, and
the House took full cognizance of it
and there wass full dobate. Oa 4th
May 1963, Mr. Homi Daji and Mr. S.
M. Bansrjes quoted from the reéport of
the Attorney-General oertali™’-borifons
and there was a full discussion om it.
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[Shri P.K. Deo]

When Shri S. N. Dwivedy revealed
certain  facts regarding  Sirajuddin's
payment of mony to Shri K, D.
Malaiya's Segcretary, there was 2 Commis-
sion of Inquiry under Justice S. K. Das.
1 myself, on the ruling of Shri Hukam
Singh on 26th Fobruary 1965, placed
the CBI report against the Orissa Chief
Minister on the Table of the House.
These are the various past cases.

There has been s disppte on the
facts. But the facts are there and they
have rocked the confidence of the entire
nation. I request you to see rvule 58
of the Rules of Procedure and Conduct
of Business. It says, ‘to discuss a
definite matter of urgent publi¢ import-
ance’. There are no two opinions that
it is an urgent matter of public
importance. I do not like to press for
an abjournment motion, but would like
to bring a no-confidence motion against
the Government.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : May [ make one submis-
sion? To my mind, the denial or
acceptance by the Government is
irrelevant in this matter. The accusation is
against a company—whether the company
has offended agadinst the law or not. We
would like to know whether the Ministry
of Company Affairs has gone into this
matter after it was raised in this House,
whether they have instituted an itquiry,
whether they have got in touch with
the alisged offending party. (Intervup-
tion.)

MR., SPEAKER: But they are deny-
Ing it. amcmapfionl)

TR R ) age @ §
it ARl s femd § 9 W
ot fear wmy

ot qew fugrd wrededy : Qﬁtﬁ

weoet aliet, Qo qw o dgearw
wit fawr g
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fagrll aradat oft # ager wed¥ &Y
¥t § gy gagea a@Y MK

SHRI SHYAMNANDAN MISHRA:
Tssucs are getting diverted, I Bm trying
to put the matter strictly on a legdl basis,
For argument’s sake, one can c¢dnceds
that the ruling party is not involved in
the matter, Government is fot involved
in the matter. But there isa company
involved. ‘There is a statutory probibi-
tion on ddndtion. .

MR. SPEAKER: Then how does
the ruling party come in the picture ?
It is a question of enforcement of
ordinary Iaw. How can it be a matter
of agjournment motion ?

SHRI SHYAMNANDAN MISHRA :
This isthe way how it corrupts the
process of democratic elections.

MR. SPEAKER : It is an enforce-
ment of law. How can it be ap adjourn-
ment motlon"[ They bave also depied it.. .

SHRI SHYAMNANDAN MISHRA :
My submission is that they may deny.
But it cannot be left to their judgment.
It should be left to the judgment of the
House whether by making clandestine
donations they had corrupted the process
of elections or not. (Iaterruptions)

SHRI S, A. SHMIM (Srinagar):
Let the Independents aiso have an indepen-
dents say. . . (Isterruptions)

wrg 3 are g, are o afwae
o § yuft | ¥ wik o § e
ag et § a1, v, @ O &, whiE
et 1 TRAT T wTT TP § |

" MRISPEAKER s [ wm nbt allowing
A, debate,

ot qée qo' woltw ¢ mwtw
Qg ¢ (sibww)
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‘MR. SPEAKER : Order, please, ..
(Itérysptions) (l have not allowed anybody.

SHRI BHAGWAT JHA AZAD
(Bbagalpur) : We are strong enough,
He need not plead for us.

st Qo Qo @msltw : @ Y AN
ar & shefeae ot ot gary

weaw wiRw: &% @t wiw )
T § A &, g7 A

SHRI A. P. SHARMA
Whatever he says
record ,

(Buxar) :
should not go on

St QHe go W : & X wmn
fo & feredz vac §. .. ..

waw wgeT : & ogAar @ ad)
TEaT |

! Qo Qo mellw : ¥ ag ag:
g f5 oa et 1 ¥ oy
w4 ...

MR. SPEAKER : It will not go on
record if the hon. Member speaks with-
Ot my permission.

SHRI S. A, SHMIM: *

Wt grw wr af (wehrarams) :
WY AHNY, WEA ¥T T T ATE
¥l foar ot @ X, ag a@
B wifgk | wre & widw & g
wax W Wil geew wff s @Y
g Ifay i}

MR, SPBAKER :  Shri
Ganesh, -

K. R

.
LR . L. Y & ol

+ Mot pecorded;
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12.57 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER Cusroms AcT,
CENTRAL Exc1sg RULES adp LivB
INSURANCE CORPORATION AT

f
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K. R.
GANESH) : I begto layonthe Table—

(1) A copy each of the following
Notifications (Hindi and  English
versions) under section 159 of the
Customs Act, 1962 *—

(1) G. S. R. 270 (E) publigshed in
Gazette of 1ndia dated the Ist
May, 1972 together with an
explanatory memorandum.

(1) G. S. R. 529 published in
Gazette of India dated the 29th
April, 1972 together with an
explanatory memorandum.
{Placed in Library. See No.
LT-2079/72)

(2) A copy of Notification No. G. S.R.
530 (Hindi and English versions)
published in Gazette of India dated
the 29th April, 1972, issued under
the Central Excise Rules. 1944
together with an  explanatory
memorandumn. {Placed in Library
See No. L'&2050172]

(3) A copy of Notification No. G. S. R.
262 (E) (Hindi and English versions)
published in Gazette of India dated
the 27th April, 1972, under sub-section
{4) of section 43 of the life Insurance
Corporation Act, 1956. [Placed in
Library. See No. LT.2081/72}

ﬁ Qﬂo Qo lﬂﬁﬂ (ﬁm):
o fir edwc gy, ww § g ey &
g A4 € yofad qw g e &
wTE WTIE. T § A .



